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QUESTION
CORPORATEDEBT RESTRUCTURINGNORMS

187: SHRIA.ARUNMOZHITHEVAN:
Willthe Ministerof FINANCEDbe pleased to state:

(a) whetherthe banks have asked the Reserve Bank of India and the Governmentto tweakthe
CorporateDebt Restructuring({CDR) norms such as allowingturfing out the managemen
and changingthe covenantsof loan agreements;

(b) if so, the detailsthereof;

(c) whetherthe bankers want the reversal of 15 years old CDR mechanismto solve the Rs. 7

croretoxicdebt problem;and

ANSWER

To be answered by
THE MINISTEROF STATEIN THEMINISTRYOF FINANCE
(SHRI SHIVPRATAPSHUKLA
(d) if so, the detailsthereof?

(a) to (d): As per informationreceived from PublicSector Banks (PSBs), they have not asked the
Reserve Bank of India and the Governmentto tweakthe CorporateDebt RestructuringlCDR|

norms.

PSBs have apprised that with introductionof other restructuringschemes like Strategic Debt
RestructuringScheme for SustainableStructuringof Stressed Assets, etc., CDR mechanismhas

lost significanceand is no longerpreferred.
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